; Papers Laid

RPAL SINHA): I beg to lay on the
ble:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 7A of the
Coal Mines Provident Fund and
Miscellaneous Provisions Act, 1948:—

(i) The Andhra Pradesh Coal
Mines Bonus (Amendment)
Scheme, 1977, published in Noti-
fication No. G.S.R. 1231 in Gazette
of India dateg the 17th September,
19717.

(ii) The Rajasthan Coal Mines
Bonus  (Amendment) Scheme,
1977, published in Notification No.
G.S.R. 1232 in Gazette of India
dated the 17th September, 1977.

[Placed in Library. See No. LT-
1076/717.]

(2) A copy of the Employees’
Provident Funds (Fifth Amendmen)
Scheme, 1977 (Hindi and English
versions) published in Notification
No. G.S.R. 1229 in Gazette of India
dated the 17th September, 1977,
under sub-section (2) of section 7
of the Employees’ Provident Funds
and Misccllaneous Provisions Act,
1952. [Placed in Library. See No.
T.T-1063/77.1

(3) A coby of the Employees’
State Insurance Corporation (Gene-
ral Provident ° Fund) Amend-
ment Rules, 1977 (Hindi and English
versions) publishegq in Notification
No. G.S.R. 1234 in Gazette of India
dated the 17th September, 1977. un-
der sub-section (4) of section 95 of
the Employees’ State Insurance Act,
1948. [Placed in Library. See
No. L'T-1069/77.1

{4) (i) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Employees’ State Insurance
Corporation for the year 1975-76
together with the Audit Report
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Employees State Insurance Act,

194R.

(i) A  statment (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, ’

[Placed in Library. See No. LT-
1070/7%.]

14.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ASSAULT BY R.S.S.
WORKERS ON SHRI DAMODARAN NAIR, A
GUIDE OF GANDiy SMRITI.

SHRI C. M. STEPHEN (Idukki): I
call the attention of the Minister of
Houme Affairg to the reported attack
and assault on Shri Damodaran Nair,
a guide of Gandhi Smriti, by R.S.S.
workers for his narrating the facts
about Gandhiji’'s murder and the ap-
prehension of such  attacks on the
guides and the employees of the
Smriti in future.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI, MANDAL): Sir,
the attention of the Government has
been drawn through newspapers re-
ports regarding certain incidents at
Gandhi Smriti on 9th and 31st Octo-
ber, 1977. The leader of the Opposi-
tion also wrote to the Home Minister
on the 4th November, 1977 on this
subject. Consequent on these reports,
the Delhi Administration were asked
to send a report in the matter. The
Delhi Administration have informed
that their enquiries into these inci-
dents have not yet been comypleted.
The Prime Minister has already made
a statement in this regard in the
House on 14th of November and the
Minister of Works & Housing has also
answered an Unstarred Question on
this subject on the same day.
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The Prime Minister had visited the
Gandhi Smriti in the evening of 8th
of October and he was informed by
some people that a guide, Shri Damo-
daran Nair, was alleging that the
R.S.S.S. was responsible for Mahatama
Gandhi’s murder. The Prime Minis-
ter told the guide that this was not
correct and that he should not make
such statements.

On 9th of October, there was a
scuffle between one Shri R. C. Maha~
jJan, reportedly an R.S.S.S. worker
and Shri Damodaran Nair when the
former visited the Gandhi Smriti in
which both the persons received some
bruises. On being informed, the po-
lice reached the spot and obtained
their statements. Their medical exa-
mination revealed that they had suf-
fered only minor injuries. According
to the statements made to the police,
the trouble started when Shri Maha-
jan objected to Shri Nafir’s statement
that Mahatma Gandhi was killed by
Godse, an R.S.S.S. worker. Since
no cognisable offence had been com-
mitted, the police did not take any
further action and only posted a con-
stable as a precautionary measure.
Considering the past conduct of Shri
Nair, he was transferred to the library
after this fincident.

_ In the afternoon of 31st October, a
group of students from Gujarat led by
Prof. N. J. Bhatt visited the Gandhi
Smriti. There was again an alterca-
tion between them and Shri Damoda-
ran Nair. who was acting as a guide
despite his transfer to the Library.On
being informed, the police reached the
spot and restored peace, The state-
ments of Shri Nair and the visitors
were recorded. Shri Nair, however,
refused to get himself medically exa-
mined as he had no apparent injury
on his person. According to Shri Nair,
the dispute arose out of his statement
that Nathu Ram Godse was respon-
gible for Mahatma Gandhi’s murder
and that he had been a worker of
R.S.S.S. in Poona. On the other
hand, Prof, N. J. Bhatt and others have
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stated to the police that Shri Nair
made some unfavourable references
about the R.S.S. As no cognisable
offence was made out, no further ac-
tion was taken by the police.

The Delhi Administration have
tightened the security precautions at
the Gandhi Smriti to prevent recur-
rence of any untoward incident.

SHRI C. M. STEPHEN: Mr. Deputy
Speaker, Sir, in my judgement this is
not merely a matter of minor assault
on somebody. Issues of very serious
national importance are involved in
this incident. In the first place, the
statement read out by the Home Min-
ister brought out two facts. First,
that Shri Damddaran Nair was attack-
ed on the 9th and that he sustained
injuries—minor according to them,
but fnjuries nevertheless. Second,
that on the 31st, he was attacked again
and a scuffle took place.

These two things are admitted. It
is stated that “when Shri Morarjibhai
visited that place an allegation was
made that Shri Damodaran Nair was
telling visitors that RSS was respon-
sible for Mahatma Gandhi’s murder.”
This is only hearsay. The statement
very clearly says, somebody told Mo-
rarjibhai, that this was what Damoda-
ran Nair had stated. On the 6th
October, according to the statement it-
self, ‘the trouble started when Shri
Mahajan objected to Shri Nair’s state-
ment that Mahatma Gandhi was killed
by Godse,"an R.S.S. worker. Now,
Sir, there is no allegation to the
police by either side that R.S.S. was
responsible for the murder of Mahat-
ma Gandhi, but that Godse murdered
Mahatma Gandhi as that Godse was an
R.S.S. worker. Therefore, Sir, the
report made to Shri Morarjibhai on
the 8th is not borne out by the suhsa-
quent events. The statement about the
subsequent incident on the 31st also
says this: ‘According to Shri Nair,
the dispute arose out of his statement
that Nathu Ram Godse was respon-
sible for Mahatma Gandhi’'s murder
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and that he had been a worker of
R.S.S. in Poona’. Let it be clearly
ovted that the allegation is not that
Damodaran Nair said that R.S.S. as
such committed the murder, but that
Godse committed the murder and that
Godse was an R.S.S. worker. This
is the statement that Mr. Damodaran
Nair made and it is in reprisal of this
statement that Mr. Damodaran Nair
was attacked. Now, Sir, what we
want to know is this. Gandhi Smriti
is a place where visitors are going to
see the spot where Mahatma Gandhi
was murdered. Is it not the duty of
the guide to tell these visitors who
murdered Mahatma Gandhi? He only
told them that Godse murdered Ma-
hatma Gandhi and Godse was an
R.S.S. man. Can anybody find fault
with Damodaran Nair for that? In
spelling out a fact which is borne out
by history, is the guide to be attack-
ed? Is not the guide entitled for pro-
tection?

1t is not Shri Morarjibhai’'s state-
ment only; the other day I was read-
ing Justice Bhonsle’s book. It was he
who tried Nathu Ram Godse. Ac-
cording to him Nathu Ram Godse
joined the RSS in his 22nd year, and
he has been continuing his associa-
cion with it. He edited ‘Hindu Rash-
tra’; he was all along connected with
it. There is no denying of this fact.
I would also invite attention to a
book by Pyarelal, “The Last Phase”
In the first volume and the second vo-
lume repeated references are made to
R.S.S. training and drills at the
Banghi colony where Mahatma Gandhi
was felled. Repeated references are
made to the activities of the RSS peo-
ple. Is the guide not entitled to spell
out what Morarjibhai has stated? Is
the guide not entitled to spell out
what Justice Bhonsle has stated? Is the
the guide not entitled to spell out what
Pyarelal has stated? This is an un-
challenged historic truth and historic

NOVEMBER.17, 1899

on. Gandhi Smriti 260
Guide (CA)

fact. What has the Government done?
Here the statement says:

“Considering the past conduct of
Shri Nair, he was transferred to
the Library after this incident”.

Now, I would like to ask this: What
is the wrong which he has done? He
was beaten up. Over and above that,
you transferred him to the Library.

Is it a justifiable action? What was
the incident in the past which you are
referring to? Shri Damodaran Nair
had been working as a guide all along.
The question arises: Why and how,
all of a sudden, somebody has taken
umbrage on this and started attacking
Shri Damodaran Nair? All along
every leader has been saying and all
along every guide has been saying
ever since 1947 or 1948 that Nathuram
Godse was an R.S.S. worker; Nathu
Ram Godse murdered Mahatma
Gandhi. Nobody has taken so far
any objection to that,

Now, what is the special circums-
tance under which somebody had
taken upon himself the courage to
challenge it and to attack the poor
boy for spelling out what had been
done by him. For the last thirty years
this was what had been told to us. So,
the most significant aspect which 1
want to bring to the mnotice of the
House is the changed political atmos-
phere and the changed political con-
dition in this country. The feeling
has been that it is the R.S.S. who is
ruling the roost in the country and it
is they who are controlling the admi-
nistration. They will be able to do
what they have chosen to do now.
They have now assumed a new pos-
ture so as to see that they will chal-
lenge this and oppose it. There was
a press conference held by Mr. Krishan
Kant on this matter and this matter
was put before him. In that Press
Conference it was stated that he had
taken up the matter with the Prime
Minister. What was the statement
made? According to. Shri. Damodaran
Nair, the statement made was:.



261 Reported Assault KARTIKA 26, 1899 (SAKA)

‘Nathu Ram Godse Amar Rakhe;
Nathu Ram Godse Zindabad;
R.S.S. Amar Rahe;

- R.8.S. Zindabad.”

- Therefore, in the piace of narration of
a fact that Nathu Ram Godse killed
the Father of the Nation, that Nathu
Ram Godse was enrolled as an R.S.S.
worker, a new slogan appears namely
‘R. S. S. Zindabad; Nathu Ram Godse
Zindabad’ And, in the place of Ma~
hatmae Gandhi Amar Rahe’ a new
slogan appears namely ‘Nathu Ram
Godse Amar Rahe’. This is a most
significant fact. Who gets the protec-
tion? Not a person who says ‘Ma-
hatma Gandhi Amar Rahe’ but the
person who says ‘Nathu Ram Godse
Amar Rahe’ gets it; and the person
who defends that slogan ‘Mahatma
Gandhi Amar Rahe’ does not get that
protection. Shri Godse was an R.S.S.
man. When Shri Nair said that, he
got a strangled on his neck. The poor
guide simply told that Godse murder-
ed Gandhiji. But, the Government
felt that the part played by the guide
was not desirable at all and therefore
he was transferred by the Government
"to the Library. This was what was
being done. I am not bothered about
implicating R.S.S. as such because
the history will judge about it. You
cannot re-write the history with re-
ference to the identity of this particu-
lar person. The Janata Party has been
saying that they swear by Gandhiji
and his philosophy. Here is a ques-
tion as to who murdered Gandhiji.
The posterity is being told that Gan-
dhiji was murdered by so and so.
Who was the murderer of Gandhiji is
a historical fact—an R.S.S. man—
and for saying that, that guide was
being attacked and beaten.

It is said that this is not a cognis-
able offence. Therefore, you have no
responsibility about it; you have no
responsibility to protect the guide whe
has told the historical truth to the peo-
ple. The truth is got distorted and
you are going to sit like that by say-
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ing that it is not a cognisable offence.
Is that your position?

It is alleged that Shri Mahajan who
went and beat Shri Damodaran Nair
at the Ajmere Gate is a Janata Party
worker. Here 1 would like to know
whether this has come out in the Press
Conference or not that Shri Mahajan
connected with the Janata Party along
with the R.S.S. people operated like
that. These forly people combined
iogether attacked that guide. But it
is said that this attack is not a cognis-
able offence. I ask: is not this attack
on him in a conspiratorial and calcu-
lated manner g cognisable offence?
What is the discovery in saying that
there is no cognizable offence. If .t is
323 well 1 will say that there is no
cognizable offence but when more than
five persons go and attack it does be-
come a cognizable offence. The hon'ble
Home Minister swears by the rule of
law but here under his nose in the
Capital of the country and on the sac-
red spot where Mahatma Gandhi was
shot there is no freedom to speak
truth and protection goes not to the
persons who speak the truth but to
the persons who violate fhe truth and
inflict a new system.

Now, I would like to ask the Min-
ister whether the Government intends
to take any further action against
those persons who collectively attack-
ed Mr. Damodaran Nair? What Mr.
Morarji NDesai said the other day does
not change the situation at all
Morarji Bhai was told that Damoda-
ran Nair said that R.S.S. killed
Mahatma Gandhi. According to the
statement laid before the House the
proposition is that Damodaran Nair
said that Nathu Ram Godse killed
Mahatma Gandhi and Godse is a mem-
ber of the R.S.S. About that Mr.
Morarji Bhai has no dispute. Is not
the guide entitled to read out the pas-
sage from the Prime Minister’s auto-
biography and in reading it out is he
not entitled to protection? Are you
going to allow them to run amuck and
Kkill anybody they choose? What is
the policy of the government?
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SHRI DHANIK LAL MANDAL:
Sir, recapitulate the events and cir-
cumstances again. On 8th October at
five in the evening the Prime Minis-
ter along with Shri Sikandar Bakht,
Ministgr of Works and Housing, visit-
ed the site. The Prime Minister was
told by the people there that Shri Da-
modaran Nair was alleging that Nathu
Ram Godse killed Mahatma Gandhi
and he was a R.S.S. worker.

SHRI C. M. STEPHEN: The Minis-
ter is saying just opposite to the state-
ment that he has made before the
House. He wants to involve the Prime
Minister (Interruptions).

SHRI DHANIK LAIL MANDAL:
The Prime Minister told Shri Damo-
daran Nair that this was incorrect.

SHRI C. M. STEPHEN What is in-
correct?

SHRI DHANIK LAL MANDAL: He
§s alleging that Nathu Ram Godse who
is a member of the R.S.S. killed
Mahatma Gandhi.

SHRI C. M. STEPHEN: Was it an-
other statement? Please read this state-
ment, How can he give another state-
ment? We have got his statement—

the Minister’s Statement. (Imterrup-
tions)

SHRI DHANIK LAI, MANDAL:; On
the 9th of October, Shri R. C. Maha-
jan along with his daughter went
there at 12.00 Noon. There he met
Shri Damodar Nair. Shri Damodar
Nair explained, as he did before,
that Shri Nathuram Godse Wwho
was an RSS worker, killed Maha-
tma Ganchi. This was objected to by
Shri R. (. Mahajan and this led to
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pushing and pulling and in the scuffle
both of them sustained some injuries.
The matter was reported to the Police.
The Police came on the scene, record-
ed their statements and because no
cognisable offence was made, simply
ed their statements and because no
posted there so that such kind of
incident may not recur. Shri Damo-
daran Nair was transferred to Library
Division. (Interruptions).

MR. DEPUTY SPEAKER: Mr. Bal-
bir Singh, why do you unnecessarily
keep on giving a running commentary.
Please listen to him.

SHRI DHANIK LAL MANDAL: In
his own statement under section 364
Cr.P.C. before the Judge, Special Court,
Shri Atma Charan, ICS, he had stated
in para 29, “I have ‘worked for several
years in RSS and subsequently joined
the Hindu Maha Sabha and volunter-
ed myself to fight ag a soldier under
its pan—-Hindu Flag..” So Shri Nathu.
ram Godse. according to his statement,
had served relations with the RSS.
He was not a member of the RSS at
the time of murder of Mahatma Gan-
dhi. In the Judgement delivemed oD
21st June, 1949, by the High Court of
East Punjab in the appeal filed by
Godse against his conviction by the
Special Judge, the learned Judges had -
observed “‘Nathuram V. Godse is the
Editor of a newspaper. He was born
in a devotional Brahmin family of the
Bombay Presidency. He worked for
several years in the RSS and subse-
quertiy joined the Hindu Maha Sabha
of which Mr. Savarkar was the presi-

‘dent.” Then the J. L. Kapur Commis-

sion which enquired into the conspi-
racy to murder Mahatma Gandhi has
observed in para 19.82 as follows:—

“On May 15, 1942, V. D. Savarkar,
President of the Hindu Maha Sabha
addressed the volunteers at the
training camp of that organisation
at Poona and emphasised the neces-
sity of forming a volunteer organi-
sation for secret activities as that
cculd not be undertaken by the
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Sabha. As a consequence of these,
Hindu Maha Sabha leaders such
as S R. Date, V. V. Gogte, N, D.
Apte and N. V. Godse, founded the
Hindu Rashtra Daily at Poona with
the object of assisting the Hindu
‘Maha Sabha activities.”

SHRI C. M. STEPHEN: It makes no
difference.

SHRI DHANIK LAL MANDAL: It
makes all the difference, Damodaran
Nair, as you say, was alleging..

AN HON. MEMBER: Was not Mr.
Sathe in the RSS?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Let us have an enquiry
how many of them were in the RSS?
. .(Interruptions)

SHRI VASANT SATHE (Akola): I
did,

MR. DEPUTY-SPEAKER: Please
Jisten to what the Minister has to say;
yocu can Mmake your submissions later.

SHRI DHANIK LALL MANDAL:
For providing protection to Gandhi
Smriti, as T have said, a constable was
posted there so that peace may be

maintained. So there is no question
of any failure on the part of the gov-
ernment,

SHRI VASANT SATHE: This is

probably the first time that the hon.
Minister of State is answering a call
attention motion and therefore, 1
sympathise with him. Unfortunately
your leader has put the ball in your
court. There is the first point that
needs to be clarified by the govern-
ment. What they have said in their
statement as alleged to have been
stated by the Prime Minister is one
thing. The Prime Minister stated
here the other day in the House that
Damodaran Nair was alleged to have
said that RSS murdered Mahatma
Gandhi. He Said: this is not what
I had said in the book. And correctly
so. 1If this is what he Wwas saying
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then he should not say that that also
is correct, But the fact remains. Now
the Minister has admitted, contrary to
what he has stated in his written state-
ment here, that what Damodaran Nair
was saying was that Nathuram Godse
who killed Mahatma Gandhi was a
member of the RSS. All in the past
tense. The person who killed him
was a member of the RSS, What is
the difference between this statement
and the statement which Morarjibhai
had made in the book? In the Yook
he says:“Nathuram Godse was the man
responsible for the murder. He had
been a worker of the Rashtriya Swa-
yam Sevak Sangh”.....(Interruptions)

AN HON. MEMBER: ‘HAD BEEN’ a
member.

SHRI VASANT SATHE; ‘Had been’
and ‘was’ are both past tense; this book
is in the past tense..(Interruptions)
Shri Vasant Sathe will reply when you
come to him. What is the difference?
Nathuram Godse was admittedly a
member of the RSS. At what time did
he get promoted to Hindu Mahasabha
is like saying at what time some of
those members got promoted from Jan
Sangh to Janta Party..(Interruptions)
You may say that you have ceased
to have separate identities. Balasaheb
Deoras has stated that a member of
the R.S.S. can be a member of
any political party. Do you accept that
or not?

(Interruptions)

DR, MURLI MANOHAR JOSHI
(Almora): “An RSS Member can be a
Member of any political party”—this
can be quoted only by an RSS Mem-
ber,

SHRI VASANT SATHE: I will ask
the Minister. It has been said by
Balasaheb Deoras, the Head of the RSS.
that an RSS Member can be a Member
of any political party.

(Interruptions)

This is digressing. If you want to
know. I was a Member of RSS from
the age of 13 to 15 till 1942 and I came
out of RSS because RSS refused to
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participate in the Independence move-
ment.

(Interruptions)

The second reason was, I refused to
accept the definition of ‘Hindu’.

SHRI KANWAR LAL GUPTA:. Can
you deny that you were expelled from
RSS on account of your misconduct?

(Interruptions)

SHRI VASANT SATHE: I said,
“I do not accept the definition of
‘Hindu™. And I still do not.

(Interruptions)

MR. DEPUTY SPEAKER: Now
order please.
(Interruptions)

SHRI VABANT SATHE: I have said,

1 had been there not for two months as

Deoras has alleged, but for three years.
(Interruptions)

Gopal Godse has written this book.

IWF IS 85 TXF AY FEAE |
Amsrw T g

e w1 A i I
s gf + T &
gfqe g wfew ar €=-
I T OF  FE-AIE AT
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fegal 1 s
% fow  wd fawe
arejfagm afkT 9t
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(Interruptions)

MR. DEPUTY.SPEAKER: Have
some patience, I keep a watch on time.

SHRI VASANT SATHE: This was
the role of Nathuram Godse in the
RSS.

MR, DEPUTY-SPEAKER: We are
discussing the incident at Gandhi Smri-
thi and not about Nathuram Godse.

SHRI VASANT SATHE: Has he veri-
fied the factual position whether Mr.
Nair was telling an unturuth? Second-
ly, according to Gopal Godse, the last
words on the lips of Nathuram en the
day he was hanged were the prayer,
which is the official prayer of RSS. He
says at page 105:

‘it F TR GGT FT AT A
‘FEvE ARG IR @ W TR W@
oy fam — ‘

TFUES AT TG AL,
& fep g9 frdat §
T qE R &R
qacay 131 AqE AHE |
TF 1T FIIOMT F TEAA § g
@Y AsmaaE g A fer wiE
W oarer § Y F1 %7 &= fF
g q=ex ¥ fasfiw g mw

That means, till the last breath of
Nathuram, he was a devoted; dedi-
cated and committed member of the
RSS. What is the falsehood in Mr.
Damodaran Nair saying that he is
quoting verbatim Shri Morarii Desai
and nothing more?
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" Sardar Patel in his letters said....

An HON. MEMER: What are you
trying to prove? N

SHRI VASANT SATHE. I want to
prove that Mr. Damodaran Nair is be-
ing victimised unnecessarily for speak-
ing the truth, That is my charge
against the Home Minister. You are
unnecessarily trying to protect the
Prime  Minister. (Imterruptions) At
page 66, Sardar Patel writes to Shri
Shyamaprasad Mookherjee....

SHRI KANWAR LAL GUPTA: On a
point of order, Sir. I ATEE WTE
mkag & fs N omfer W
e 3 ag yafan § 5 s e A
T #gt 9 wEee fear war AT I
fr ¥oRTE Af g W™
2 TEA AL AT Y T A ¥ AW
fx Wmmo@o@oﬂ
FHT 97 a7 TEY 97 /T Jo THo TFo
AT 1 ol AR T ST A g
0 gHT, TAF AR § IA4T AT wifew

g |

This is very important. Are we here
to discuss the ideology and working
of the RSS? I want a ruling on this
because Mr. Stephen discussed what
is RSS and my old RSS worker, Shri
Sathe is again discussing the same
thing.

ot 5t gET vt (FTEeEY)
L qg A0 Udo THe FT HFa< g7
& 99 fgg AAT FT ST Y
w7
SHR1 KANWAR LAL GUPTA: So, I
want a ruling on whether the persons

who are being called now will discuss
what is R.S.S. Is it the motion?

MR. DEPUTY-SPEAKER: That is
why you would have observed that
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when he was going on quoting certain
thines, I asked him to confine himself
to the issue under discussion. But he
said there are certain relateq things
which he wants to say. But you
should not disgress into a discussion
of the RSS or its ideology or what is

stands for.

SHR{ VASANT SATHE:; Sir, if you
see the Calling Attention ‘potice, you
will find that it is directly related to
the point of quotation. The wording
in thiz notice is: “To call the atten-
tion of the Minister of Home
Affairs ....”

MR. DEPUTY-SPEAKER: You come
to the point. That is all.

SHR1 VASANT SATHE: Do not say
that J am going off the Calling Atten-
tion Motice which says:

“,...reported attack and assault
on Shri Damodaran Nair, a guide
of Gandhi Smriti, by R.S.S, worke:rs
for his narrating the facts about
Ganahiji's murder and the appre-
hension of such attacks on the
guides and the employees of th-

Smriti in future.”

That is where it comes in, I am not
going »eyond this at all. The follow-
ing is from Vallabhbhai Patel to Dr.
Shyama Prasad Mukherjee—page 66
of “Szrdar Patel’s Correspondence”:

“1 quite agree with you that the
Hinda Mahasabha, as an organisa-
tion, was not concerned in the con-
spiracvy that led to Gandhiji s mur-
der; put at the same time....”

AN o fag: W37 =T
FT AW E 1 WY T FT AL AegE

T wE

MR. DEPUTY SPEAKER: You are
unnecessarily dragging on. (Interrup-
tion).

Mr. Balbir Singh you are riving -
him latitude. By interrupting him you
are giving him more and more time.
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SHRI BAXKBER SINGH: Rule 197(2)
says: ’

“There shall be no debate on such
statement at the time it is made,
but each Member in whose name
the item stands in the list of busi-
ness may, with the permission of

the Speakgr, ask a question.”

Nothing ¥ore andg nothing less. But
what is this?
{Interruptions).

MR. DEPUTY-SPEAKER:
keep quiet. If you
whatever you say
record.

Please
go on like this
will go off the

CHOWDHRY BALBIR SINGH: It
may be on record or off the record.

MR. DEPUTY-SPEAKER: You do
not get interrupted by anybody. You
have one more minute. Please finish
it in cne minute. Otherwise I will
arbitrarily ask you to sit down.

SHRI VASANT SATHE: Everybody
is disturbing me. Should I read even
when 1 am disturbed?

MR. DEPUTY-SPEAKER: You please
read. Do not get dgiverted to anybody.

SHRI VASANT SATHE: “....but at
the same time we cannot shut our eyes
to the fact that an appreciable number
of members of the Mahasabha gloated
over the -tragedy and distributed
sweets. ...’

“....The same would apply to the
R.S.S. with the additional danger in-
herent in an organisation run in
secret on military or semi-military
lines.”

This is by Vallabhbhai Patel ibout
R.S.S.: “gloated over and distrihuted
sweets” on the death of Mahatma
Gandhi.

on Gandhi Smriti 272
Guide (CA)

My last point is that here is a pos-
ter which shows that R.S.S. today has
gone to the extent of displaying
Mahzaima Gandhi as a member of the
R.S.S. saluting the flag of the RSS
and Hegde was patting the author or
the back. This is distributed officially
now. I would say, to what extent
your love for Mahatma Gandhi is
understandable. I understand the iove
of the Home Minister for Mahatma

Gandhi. But have you considered
this that Mahatma Gandi will
be stirring  wherever he is? Will

he agree that he was a member
of the R.S.S. saluting the flag? And
this for &« disciple of Gandhi speaking
the truth and quoting only the truth
and nothing but truth from his own
autobiography supported and corro-
borated by the  writtings of Gopal!
Would you penalise Mr. Damodaran
Nair? That is the question for which
I would like to get the answer from
the hon. Home Minister.

MR. DEPUTY SPEAKER: 1 will
now call the Minister to reply.

TE WAt (st wow ey )
IMeTE  ALIRT, AAFT I 39 FI gAY
gE & fr ot am3 wrga F weTeT MY
Tfaamgiad | qFEET T
tfr, & ug Qv o 8w awar s
I wfa & # aet R, TifE
HEIWT Y FT AR WY 97 9 g
war 2 fr ool F A ¥ & 99y
faat AR AT R g}, IR M|
HTEHT TIHT &1, a1 sivret ghea et
1 W AW Y IAF T wETHE
§ 7 g T g § 1w
Tt Y 97 gEw &St fred off 99
fram ®1 9 SER ¥ R A 99 IF
& oWEmas 1 g A A fF
IR AT AR AT T

dreT-ar AN &, 9 AT F A
FT FART FIA FT ST T GH AR
N Fifew F sy W T F I
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Guide (CA)
derei by a man who was a worker of

arfs oY, A R ag wfom the R.S.S.”

ISP R | T 78 2 F amiE
AT ¥ w1 @ G ey wyfa #§
EUECER R ERSCEIRTE i R R
=T 8 fF SEiA Fer 5 M= § sy
AT FY gAT FY A 1 Fg avy 3fw
¥ gT ot SHar §, 9 Ay #grenr
ey # Sy FY @Y FraT § Ag TEH F
Y war & foF Mied | SEET g W
& qaT AT & FF aEiE s aga
AT TEET F, 98 AGAT am &
FYOER FIT & qg TATAT fF T F
TAT FY A Ao UFo THo FT FHT
At ) 3g ot fegeggs T g fr ag
o THo THo FT T a7 fF &Y
av g FFI A ITET €T TG )
o fR A1 g T QY A A
FEHL F TF Jase o Frar
qfafers  feagdoT & &t oz
=ifgg - T )

§ mgag @l f§ @oE e
¥ ofiws wdw § &g A A
¥ agt SWE qAER & 1 AT AW @
I § AT FE gATA BT W@, JY
AT IR AT Ag & g1 5 IGH
N WA TG & I AV A TFS §
afer R faare & 9ga1 98 S99
Foe AgF & A as ARy )
Afepr Aver O gar & ag e amw
A q AT FT, AT T FI BT FY,
oYY FA FT AT FI, FL AT F
Fifaadt a3 Fe7 § f ag 7oA.
Tqo FTIHY o7 | foasr waw= =g
¢ 5 98 99 T TR §, 7 JWT
FT =TT TTET & fF 7T o U
¥ Wt anfr &1 W= fFEr o owv
L2 I UG I e

“Mahatma Gandhi was murdered by
R.S.S. or “Mahatma ‘Gandhi wag mur-

W A @eA 5 fewlg F &Y
Faferer €1 @ A0 g H 9@y R
aq7 998 fewpdig 2 7 o @n Ty
@y §, fRx SEH ggw gy 2, WA
ag f& =i ¥ 97 9T w5 frm, @@
e ggs F71 @9 g, 9 afEa @
gt & 5 faas o foamay am AT fam s
wg1 g gf, Ton Tt gl o, 36
wdtE g1 S, fFaR wE &t ag ot
arfgg Ag &) ag AT 9@y gAY
gont gt i yfrr & F3 F qrasz T
g 7 gferes & arar g0 gl
qa=AT |

fergz i qx 31 ST waY
ST 3@ gEE T S g g, a9g
gifadz, fqafear 3 afea fs
g q@ g TRUL g, {aﬁ'q
IgiA o1 9ww faay 2, § 9EF 98
248 X fad wei %1 93 347 § :

“Nathu Ram Godse was the man
responsible for the murder. He haa
been a worker of the RSS in Poona
and also the editor of a paper.”

ZAFT AAAT I AT IF Ay A
@ g & feg foeware o, 9w
Ted 4T § HT<o THo THo FT F&7
91T OF 9 T TEORF W | AR
agy, = 13 ¥ A FT FV A AFIT
ot £ fr g ‘a9’ 9w EE famt
¥ B G FLAT

SHR] C. M. STEPHEN: May I point
out to the Minister that until the last
moment he was the Editor of the
paper—the same “had been”. He “had
been” the Editor of the paper «nd
“had been” a member of the R.S.S.
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SHRI C. M. STEPHEN]

‘The fact remains that he was the
Editor of the paper on the day of the
murder. Therefore, the same “had
been” applies meaning thereby that
he continues to be in the RSS. It is
very clear.

st oo fag : R T€ fRi doT
¥ TERT &, WX I9 F T_H I WICeo
o qHo ¥ T AT, HIT Ao THo THo
¥ BT FT 7 fgg wgrWT FT WE<
& I, @Y AT T T Ao A freAr
ﬁﬁa'am‘{oqtroqﬂ'oiﬂ'mg,
wmifs Y oo @ F | ToEs 4,
LA E L

T gz w3 ges A Aen g froag
fTe o THo F AW 9, Afe
%% 7o THe THo 194zl_§maa'r-
dww §  femm g v o= @,
Wi IFA W0 THo TRo
g fam ol 0w F =T a7 )
T I oW T g F =
HTo THo THo FHT AT 9T, 98
e # fgeg wEEWT 7 W7 @ o,
& f6T f qg Wo THo UHo FT
¥ @ | A ;@ # g Ade
frrer fe a3 e = off 7o wwe
Tgo F ATAT §, FIF ag FTHI Mo
Tdo UHo F yav g ?

st aag @R ;- 7 FEr g fv &
qiTe THe THo &1 BIF faay 1 #adt
wEET AR ey ¥ Ta= frwr S fS
IT A Wo TH- THo FY Big faaw |
I9 & 9% o fram fadl @, T
AWM T T TG Fgl & | (sEwE)

ot mw fag . &9 F qEET A
@t ¥, queEr aeet qavar @ R
wEET ¥ 99 w1 qF T T, 9§ TEAr
s g T AR g A

3

Guide (CA)

Bl B 79 % F 9 I F qrw gy
2 e M w3 § B MTo w@e Two
IR G g, e fow @ 3wy
T ST Y AT F7, IF T T Mo
THo THo FT W4T AE 471 TR
A AT qET ¥ g arfad AT
TS 4 fF 9% ¥ oF @17 mieo
THo THo T w43 4T, AW ofF o
AT WETHT TET F FeqT HY, q@ WY
g W0 THo UHo FT AT 9T, 54
g wT2o wEo q@o & T WYY &Y
AT AT | T T & | T UT
ARTH AT | o7 I UF FAATH
1 3% fu s gwr frogw
ATAD F A AEY ) 31 qroew w7
T I ART N, TG AIF W,
g ARE TC N § e ¥,
qg | IR G, AR T o ?
& ag e feg w1 o ¥ W
DT A fF 3T F A F W 2 fF Ao
THo TAo F fgen® g9t +°¥ |

§ Ut Wy AEY =T ST |
wETEHT wEr & 3WA F gfy faaAr
uTZ AR AT YT J3 gU AR F q=T
qfaaaT ARART FT AT &, a9 § &
gy gt 3 &, it A 5o ¥ I
T L, SEIARIAE AR L AT
ag gt & fr waede = o oA 7
T FCT AMED

15 hrs.

st @EF 48 :  IET A& FT AG
T R, .. (srEwm) L.

ot gow fag . ww @A difww
#F ooy S| & W fFoaw @
FHOA S5 GEE, T AT R E
Y T AT e B G S
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¥ ag A FT WG g F ww
e war § 5 g Y aw ¥
wH i waE giy ! e gd
g wifx 9 F1% wfaday smiy
T AT ARdre gd, wde st w1
S w1 agt gg, T feer @ ggr 2,
T frar a1 g | g W T gury
gferm & s Y fram 1 AdY o Eg
A ad mAfim g fow
wifa® weww ¥ oWl w1 efy Hethe
#¥A ¥ fog 91 a8 S wET Ag

s fra fog o 7 oni @ T
iz ¥ & fw 99 # qEw

¢ gt dvam Ty ? T R aeee ?
g & 9 ¥ AT TUT Wt w6y
JTE ¥ I I F oA q A WO g
39 A1 fr q@ a8l & gz 9o, AT A
¥ gy wrs} fou AT fiF qw R
H 9w oY 1 zad  feer g sy
# ¥t am e F A s
F 9% fag 1 aria" a1 7@ Ta™
it agt a & fog o

SHRI SAUGATA ROY (Barrack-
pore). Is the Home Minister giving a
new interpretation to the Indian Penal
Code znd criminal law in this coun-
{ry by saying E@' ag’T ECZ'T aFE Ty

i ogun ?

SHRI HITENDRA DESAI (Godhra):
J thot ght the issue involved was of
such iireat importance that even the
memb.r3 of the ruling party would
suppoit tc some extent our views in
the mtter. At least I was very sorry
to note that the old Gandhian Home
Minister only found fault with the
guide and did not find fault with the
administration of the Gandhian Smriti.

The relevant point is that two inci-
dents 1sve taken place, both un two
historical days, one during Gandhi
Jayanti on 9th October ....

SOME HON, MEMBERS: Second
October.

KARTIKA 26, 1899 (SAKA)
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Guide (CA)

SHRI HITENDRA DESAIL: 1 was
reterring to the Gandhi Jayanti Week;
and the other on 31st October, Sardar
Jayanti Day.

Afier all, what was the duty cf the
guide? He has not been saying mere-
ly on tkis occasion. I understand he
has been a guide for more than two
years, right from March, 1975 and 1
understana he has been saying this
when visitors come there and visit the
Samadhi. They ask how Mahatma
Gandhi was murdered. What do you
expect the Guide to say? If he mere-
ly says that he was murdersd by
Nathuram Godse, naturally oeople
will ask who was he. Was it outside
hig purview to say that Nathuram
Godse had been an RSS worker?
What is wrong about it? That is the
main pcint about which I want the
Home Minister to consider.

A passage from the autobiography
of tre Prime Minister was read. It
has been clearly said that the rpurder-
er Nathuram Godse had been an RSS.
worker. Apart from that, I will refer
to Chapter 34—Assassination of Gan-
dhiji. These worlds have to be read

in that context.

“Corumunal volunteer organisa-.
tiong were declared illegal in the
sst quarter of 1948. They included
orgunisations like Khaksars, the
Musliin  National Guardg and the
RSS. These worders were passed
unzer the Bombay Public Security
(Measures) Act which kept a check
on anti-social and communa]l ele-
ments. This enabled us to put a
stop to incidence leading to rints.
The Govt. had wide powers under
the Act. We were at pains to use
these powers with great care and

caution.”

When the RSS wag declared illegal
under this Act, he says:

“The purpose of the steps taken
wa: to prevent the incitement of
communal passions and the spread-~
ing of false rumours.”
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[Sbri Hitendra Desai—contd. ]

What the guide was doing He was
merely narrating what the Prime
Minister has said in his autobiography.
1 do not think it will be possible for
‘anyone to re-write the assassination
history of Mahatma Gandhi.

In reply to my Unstarred Question
on 14th November, it has been clearly
stated that on 9th October, 1977, a
visitor tc the Gandhi Smriti who is
reporled to be an RSS worker—Shri
Mahzjan was the RSS worker—pro-
tested and exchanged hot words with
the Guide, Shri Damodaran Nayar
when the latter described the
assassin  of Mahatma Gandhi as
Nathuram Godse, an RSS worker.
This is what the Guide has said. If
e was in the wrong, he should have
been calleq ang told the true facts.
But instead of protecting him, 5 trans~
fer order was given on 4th of Novem-
ber—=z copy of which I have got with
me—and he was posted in the Library.
‘What was his fault?

Apart from this, even on 3lst of
October, a much worse incident took
place when 40 students from Gujarat
who were members of RSS, went
there. Four buses were there. If
‘they really wanted to pay homage, zll
should have gone there. But a few
of them went there and the rest of
them were sitting in the buses, and
confronted the Guide: “Why do you
say like this?”. Therefore, merely be-
cause a few persons protest against
the historical fact about the assessin.
ation of Mahatma Gandhi, is it pro-
per for a Gandhian like the Home
Minister to say that Shri Damodaran
Naycr should have stopped at that.
I woulg have certainly expected the
Home Minister to come out and say,
“It is a historical fact. The guide was
quite right in saying that; it was
within his duties and what he said
was correct and, therefore, he should
have been protected.” It is not for
the first time that the guide has said
this; it is not for the first time even
in the l¢st six months. He has been
saying it right from the beginning.

NOVEMBER 17, 1899
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Guide (CA)

Iet us not forget that, after all,
Gandhi Smriti jg 5 national memorial
to Mahatma Gandhi. I have gone
there several times. The moment we
enter that premises, there is g plaque
there. Shall | read what is written
in that plate? 1t is written:

“This national memorial honours
the virtues of truth, non-violence,
unity and equality. The hallowed
huuse which treasures many cherish-
ed memoties of the last dayg of
Mahatma Gandhi now forms a part
of our rich national heritage. The
walls of the building reverberate
with his massage, ‘Ail men are
brothers’. Gandhiji's life and tea-
chings have left an indelible mark
on human history and the vurpose
of preserving the memorial is to
foster ang propagate his ideals.”

This 1s the task for which Gandhi
Smriti has been established.

It is not quite correct to say that
the Government has nothing 10 do
with ‘Gandhi Smriti. In fact, Gandhi
Smriti comeg under the Works and
Housing Ministry. I understand, the
Prime Minister is the President of that
Smriti; the Works and Housing Minis-
ter ig the Vice-President of that Smriti
and the Joint Secretary of the Works
and Housing Ministry is the ex-offi-
cio Secretary of that Smriti., In fact,
I put this Question to the Works znd
Housing Minister. It is not merely a
question of law and order. It is a
question of the failure of the Minis-
try to safeguard Gandhi Smriti which
is really a national memorial to
Mahitma Gandhi revered throughout
the countiry by all Indians.

I am glad to say that even those
who were opposed once to Mahatma
Gandhi and those who were opposed
to his ideals and philosophy have at
least now, after the elections, taken
the oath at the Rajghat. I would ex-
pect them and I woulg still expect the
Home Minister to come forward and
say that Gandhi Smriti will be pro-
tected, that ideals and principles fol-
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lowed by Mahatma Gandhi will be re-
vered an; respected and that history
will pot be attempted to be re-written.

=t I fag : SUew wERT,
# g gaaar a1 5 &3 st Y Aerar
Fgq fFar 41, 5@ F T AN
fgaw 39S St & AT F7 T FB WX
Znm, FfEw §09 ¥ AREr a9 g
T gl T FEgnEF Y
Fq HT JAAT qIET F AR geArs & v
T FE MIF IFA 2 ARET B
HETEAT ATET KT GHIfT 9T 39 F 93-
g A Farag g &
oo ¥ fr w=Ey e 1 a9
femtrr =mgar § 5 swar ot & @
™ A § OFA W gEedr A agr
F, HifF IgW sfefagaa-die .
] TA T FH AT FEWEE &
g alt Y 7 F wer § Qe ) F—
T e § femr gwav g 0 W@
oy 4 F7 77 §, 9@ ) AT FY
A &F T}, g A T A AT
3T WO, THT FA, Ig @TE AT @Y

% WHAW G o gAa feeEr
g § 0 o, sed soTer o
FTW@E

st atw g % oy wwerar g B
TR WX A9 F TG L, a7 gara
feg o a9 ¥ 4 @, & Wmew @
fF i § a1 W FT ST
X F fear g 97 9% g A we
"I |

§ od FT W AT-3799T FEATE
fF a8 Wt ardy ¢, wifE ST
fafreet sa & dfesw § Ak fafe=sd
FTEAT AR IAFAFTA L) W@
1 qAAT g--zE FREFT F T ;T
@rgedozr g fafrecar Sfade
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FIGT 8, TS F1E FT QY @91 W@Aq
Sl §, IW oY ¥ A gy WY nEAGe
F1 =Ear g €, AfFT 9g T @, =
SHIT & I§ FT TGS KT FOqT @V
FET TT &7 3R 399 g7 ATFR
1 A oa0x § i e A
ot <fefe & =7 w=adz &Y grr =@
FE AT Gl |

st qEy @R 10 wAT e
a9 F AR E, I oA WY OGH |
g M F1 esfafree §, a9 |

This is a wonderful understanding.

SHRI SAUGATA ROY: He is giving
his own interpretation of the Consti-
tution.

MR. DEPUTY-SPEAKER: Everybody
is entitle; to give his own interpreta-
tion. You are also entitled to give
your own interpretation. Please lis-
ten to him.

st =T fag @ S99 T awTe
Tz g frammtadgy FwawRy,
g @AMz RIS @ Fmiw &
g1 W@ °T 1 3AfaU s A &
T oAt & @ o sy ot & gfee
qe Iq N FIAEE @ qIAR &
SR AR A F TS AT & AT
qﬁqal...(w)...

A FATE X dndr o a9 age
TR & fe ey e AregEm ¥
fau ey | awdrag TR fe
imo@oq’HO%WTg&,‘aﬁ"
s F 3 wF g, e waew
7 § v fom o SEiv g W,
Iq T Ao THo THo ¥ JxaT g

-

g1 fw mimﬂﬁwi?s
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[sfr = fag]

foran & an feely AR 1 w X 39
foram g1, MEq 7 1 | ag 9w fa
a7 & § H5f MTe THo THo FT A=
o1 fFe aga T & & wo o THo
B T g w1 ww § gy wgwwn
FTWACE | TEFE A T I fww
g1 {5 fom asw 5@ X = o,
7 Ao THo Tdo FT WHT 7 AT
oR fog wgewt &1 W= 9T | T@
o @ g g

SHRI VASANT SATHE: Please
-quote where the High Court has said
that when you say that he left RSS.
Otherwise accept that.

SHRI CHARAN SINGH: The High
“«Court said:

“Nathu Ram Godse is the editor
of a newspaper. He was born ia a
devotional brahmin family of the
Bombay Presidency. He worked for
several years in RSS and subse-
quently joined the Hindu Maha-
sabha of which Mr. Sawarker was

the President. (Interruptiors).

SHRI VASANT SATHE: Accept
-thig if you have some houesty in you.
Accept that this is not what the High
‘Court says. (Interruptions).

SHRI C. M. STEFHEN: Unless you
say that a person could not be a mem-
.ber of the BSS and the Hindy Maha-
isabha together, a mere statement that
‘e ‘joined the Hiidu Mahrasabha can-
not obviously mean that he left RSS.
(Interruptions).

|HRI VASANT SATHE: At least
te you have been proved untrue
z wrong. (Interruptions). At least

e you have been proved false.
terrupiions).

NOVEMEER 17, 1899
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st =T fag ﬁugauﬂﬁw
af fF TH I0q HT FY GHAA | 0 ST
T n?h'gtsﬁsﬁ\fﬁzraq'(aa"t
%I Fer S E) e far
T a1, 39 ¥ IR Ag FE A

“I have workeq for several years
in RSS and subsequently joineg the
Hiidu Mahasabha,”

(Interruptions)

SHRI VVAYALAR RAVI (Chirayin-
kil): It is a goonda organisation.
(Interruptions)

He also
You have
(Interrup-

SHRI VASANT SATHE:
does nat say that he left.
doubly proved wrong.
tions).

SHRI SAUGATA ROY: Hi; logic is
unfowaded. (Interruptions),

SHRI VASANT SATHE: Unless you
positively say that he left, unless you
have quoteq him wrongly....
(Interruptions), He is misleading the
House, misleading you by telling the
falsehood. (Interruptions). Let him
admit.

ot oo fag . & woEt ToeE
I A1 Y I FLATE AR AW
& ==t F g § 6 fow aw agi
FEW F TEUT @1, I §AG Q@I
R AT FAG ¥ TEARE F1 I A
a7 6 79 | 313 THo THo FTIFE |
WY Mo THo THo H W/l &)
e R w1 afEw Ewa ¥
TR F 3 A 9 TG FF wgren we
¥ =T ¥ Ao o THo FT T A
qT\ 12 JETE, 6 19491 ) TaqE
w1 ™ Fer Iud ag ww sife
T S IEE a1 faae W 7R 1o
THo ¥ FFW ¥, A9 4, qHifquEy
g, a7 %t fE ok a3 75
(e7awm) =T mOw @ @O A
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w@r  ar T oy ¥ w1 98 aw
qQIT | WY FIH-F-FIH I G
g 1 (mEww ). ..

MR. DEPUTY-SPEAKER: Order,
please. 1f anybody gets up and shouts,
it is not y'oing to help anybody. Please
hold your patience. Wg have had
enough of this noise. It is uot going
to help anybody. Let the Minister
-continue.

ot qeor fag @ Sumemer wEYEw,
¥ 3g am €T ¥ 3 fag qAc
fr st Fac ar O feedY Y o7 gETd
R & o ol oY Semdy §
T & g § 7 ag a 9@ #g
% 1| gt o {5 el ) o O
FsgAsAigrgfea ) Afmow
T A TR s A
Tg " a¥m i I feafa sav )
AR UF GO F FHA § A IwHT
MY TEAHE T T FEF g1 | TH
AR I I &F g Ag ¢ AR
-Zwfae 7 @ fF @i A1 ag A @
ot § Wi gk S g feraes
T fearee aRa 1 § ag Ww
¥ § fFow wmEe amf@w gn &
A IR qg TF e g1 e
9 ga F) T IS 1A IR qg
A W T A AfgT | @@ @Y
UF e ¥ FHAr g Afew T g
W & enfaad wg § | wEE AW
¥ anEmEn, AR g9 9| 99| |
ST WY, AT J9TE A AT FT I
AT a9 W § @0 w0

%9 wATT a8 & fF gH Aadde
Fr w7 fifafafefe &, @@ =ar =<
FHdar @ ? gF weYet e g Ry
2 #HiR Ot geremat 7w feer Y
i @Rt & afew gfew A
FEE AE T § FfE AH-FT-

KARTIKA 26, 1899 (SAKA)
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forae sdg & 1 T FEATIET TR
grar, w15 dfawr qrwie g, & g7
ST Y gferE &1 w9 awar 97 fF 98
Iq gw § AEm s 7 g
AT TG FA qT TR FT G
qr T R gW Ife| Il § Ja- -
9T A& FX Al qg NI 7 qHAV
g7 |

15.23 . hrs.

COMMIT TEE ON PAPERS LAID ON
THE TABLE :
(i) MINUTES

SHRI XANWAR LAL GUPTA
(Delhi Sadar): I beg to lay on the
Table Minutes of the sittings of the
Committee oy Papers Laid on the
Table held on 27th November and 30th
December, 1976 and 1st September,
1977,

(ii) FIRsT REPORT

SHRI KANWAR LAL GUPTA: 1
beg to present the First Report of the
Committee on Papers Laid on the
Table.

PUBLIC ACCOUNTS COMMITTEE
SIXTEENTH REPORT

SHRI C. M. STEPHEN (Idukki): I
beg to pr-esent the Sixteentir Report
of the Public Accounts Committee ou
paragraph 32 relating to Sth Interna-
tional Film Festival included in the
Report of the Comptroller and Auditor
General of adia for the year 1974-75,
Union Government (Civil).

RAILWAY COVENTION COMMIT-
TEE
FIRST REPORT
SHRI P. K. DEO (Kalahandi): I beg
to present the First Report of the
Railway Convention Committee on
‘Rate of Dividend for 1977-76 and
1878-78 and other Ancillary Matters’,

—



